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Seeking 	trnsfer frrn Central T.urist 

Office, Bhubaneswar to Patna, th aplic;mt a U.D.C. 

rcpresented to the autherities; which received due 

ecrnmenjtin y the løcal head of Shuaneswr Office. 

No need havinT keen pFid, to his ricv€rnc, the alicant 

reached this Triunal in this 0.A.N..12/O4; which 

was dIssed of an 23.3.2U4 with direction to tesponter1ts 

to cnsier his 'rievnce for his transfer from 3huaneswar 

tt Patna. No post of tl.D.C. 1cm! avila11e in Patna 

Office, thle. alicant was intimated accrdinly. In the 

said rcmises, the aalicant h;,s ain approachea this 

Tri1un1 in the .rsnt I.A.484/4. In the said M.A. the 

licant has p&int i sut that the status of TJDC and 

Junir Stenrapher leelong to one cadre and since the 

pest of Junier Sten,raher is availalale at Patna Office, 

the Aespansents sheuld cnsicer his case for Iveina ja.sted 

as aTainst the 	st of Juniar Stenarapher at Patna. 

By fiiin 	cctins, the Respondents have 

peinted out that in view of the natificatien dated 

1.7.202 (Annexure-t/2) filed lv the !esndents the 

.st of z Juniar St,nerapher is availalle to le filled 

up ly way of direct recruitrnnt throu'h the Staff Selectian 

Crnrriissin. On exarninatian of the said Annexure-/2 

dated 19.7.22, it aprs that the same is a set o f 

reci.uitrnt rules, which prvide that the pest of juniar 

Sten,!raher is to Ic filled hr.uvh Staff Selecétj.n 

Cmmission, &s is apparent, there is no prehiitian for 

adjusting aUDC as aainst the said vacancy. The UDC 
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can )e adjusted minst m juni*r Stenrher rest 

(ecuse, they i.th are in the ienticl scile) until 

the vmcmncy of Juni.r Stensapher is re!ulmrly fild 

u.In the aforesaid premises, the Respondents re 

áirecte to cmli up.n to recnsier the mrievance of 

the ilicnt ( UDC pt"-Sted it Bhu)iineswmr Office) for 

loeing ad justed minst the existins, vicmncy of Juni.' 

Sten.rpher it £itni Office ant the said adjustmo-nt 

may Ic rnme till m reularIy recruiteá Juni.r Sten.rpher 

is posted at  

ith the aforesaid abserviation an 	irectin, 

M.A.484/4 IS dispse.f. mfter hearing Shrj S.Mishra, 

c.unsel for the iplicint and Shri S.13.Jena, Xidl.Standinq  

Counsel mppemrin n lehaif 4f the Respondents. 

Send capies of this order to the pmrties 

and free cies zf the arner e 1-',,anded ever to the cuflsC1 

yE Ith the Sides. 	
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